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[Mr. Deputy Chairman]

The Coummittee recommended fhat
the Private Member’s Resolution that
may be moved on Friday, the 16th
July, 1984, should conclude on that
very day. o

The Committee also recommended
that in view of the Presidential Poll
on Monday, the 12th July, 1982, there
will be no sitting of the Rajya Sabha
on that day.

The Committee further recommend-
ed that the House should sit up to
6 p.m. daily and beyond 6 p.m. as and
when necessary for the transaction of
Government Business.

ey

CUALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

The seriouy situation arising out of
the proionged sirike in Textile mills
in Bombay, Resulting in loss of
production and hardship to wockers
and the action taken by Government

SHRLI P. RAMAMURTI (Tamil
Nadu): Mr, Deputy Chairman, Sir,
since I am not directly connected with
She strike. .. (Interruptions) Let them
go; I want some peace. Since T am
not directly connected with the strike
and I do not know the mood of the
workers, I am not in a position to give
a correct reaction as far as those
people are concerned. I am not in a

position to do that. But the first thing
that strikes me when I read this state-
ment iz a shifting of the position of
the Government. I welcome that shift-
ing to some exient. Time was when
the Government, Ministers said re-
peatedly that they will consider their
legitimate demands after the workers
go back and that ‘we appeal to them
that we will consider their legitimate
demands. What are those legitimale
demands, it is for the Government to
decide. And so, you trust us. This
was the attitude taken by them. Then
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it requireg six months of strike, a
courageous struggle when people faced
starvation, to put some sense in the
Government that the workers cannot
be dealt with in this way.

Now, Sir, I am just revealing some-
thing. On the 20th of last month I
had a talk with the Prime Minisler
and I think Shri Pranab Mukherjee
was also present there. I had a talk
with the Prime Minister on this whole
guestion of Bombay strike. I had
told her at that time that you are too
much depending on the INTUC union
there and that has brought you into
this difficult position. After all, the
Bombay Industrial Disputes Act may
be anything. The laws are made for
the workers and workers are not made
for laws. Even at that time when
the law was passed the entire force
of Bombay textile workers and other
workers in Bombay in 1948 protested
against that law by ‘going on a com-
plete strike on the day on which it
was pladed before the Assembly. You
never bother about the workers. You
must have a certain union. The law
was specifically made for the purposs
of encouraging a certain’ kind of union
which you wanted. The mill owners
can manoeuvre. The Government can
manoeuvre the way it wants. That is
what you did. You have done it four
times. This is not the first time. Even

-

pbefore, the agreements that have been -

entered into by that union with the
management they have been broken

by workers’ solidarity and strike and -

you had to enter into an agreement
with other peopls. This has happened
before on the question of bonus. This
has not happened for the first time.
Here is such a union which is sought
to be imposed, Here it is not the
only place. The INTUC joined us in
Madras when the DMK Government
at that time imposed an agreement
behind the back of the workers. The
INTUC also joined all of us when
the workers revolted At that time
what the workers did was correct.
But here when your union enters into
an agreement behind the back of the
workers, the workers know nothing
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abqut it, the INTUC union is not in
touch with the workers, you are talk-
ing to a person who you say is the
representative, who is to decide about
the representation, are you to decide
who are the representatives, they are
the representatives of the workers,
today the workers are disobeying them
and saying that they are not their
representatives, and therefore do not
talk to them, therefore, what more do
you want? How many more strikes
of this type do you want? The simple
method that they ask is, we ask for a
ballot to decide it. If the Government
and the country can be decided by
means of a vote, why cannot the
workers’ representatives be decided
by a free vote of the workers? Why
all this cumberous thing. If it had
been done, many of these problems
would have been solved. We are
doing it in a number of public sector
undertakings. The results are good.
That is a different question. Now,
Sir, when I had a talk with them, I
had suggested that all the unions
might be called. Leave alone what
has happened. All the unions might
be called together and a discussion
might take place and after that give
some interim relief, fairly substantial
interim relief and after that you can
appoint a tripartite commitiee to go
into this question. But, first of all,
give the interim relief. Give interim
relief not on the question of the house
rent alone, It should be given with
regard to wages. After all, you should
understand what the workers’ feeling
it. Your own figures show that the
textiie worker's productivity has
increased by 25 per cent during the
last 10 years. These are figure sup-
plied by your Ministry itself. The
" textile workers’ productivity has
increased by 25 per cent, whereas his
real wages have increased hardly 2
per cent. In many cases these have
not increased at all, And, in some
places 1lhey have gone down. In
Bombay they have gone down. When
thiz is the position and, at the same
time, when the workers know that

these people are blackmarketing the
cloth, the blackmarket money is being
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taken away, and the mills are becom-
ing sick, it is because you are not able
to prevent the sequestering of the
funds of the company by the manage-
ment the worker has to suffer. For
your inability the worker has to suffer.
Therefore, Sir, when this is the posi-
tion, when 25 per cent incress2 in
productivity has actually taken place,
according to statistics produced by
you, unless you say that your statis-
tical department 5 a fraudulent depart-
ment, it is an under-estimate, they
have produced more; even according
to your own theory of productivity
you have said that you will give them
more wages if they increase producti-
vity and they have increased produc-
tivity, what are you going to do now?

What are you going to do now?
Therefore, an announcement of a siz-
able interim relief with regard to their
wages would satisfy them. Without
that 1 do net know whether it is
going to satisfy, So, at that time I
had th: Iimpression that hoth Mr.
Prangh Mukherjee and the Prime
Minister agreed with my proposal that
this was the best way to solve it. I
do not know with whom did he dis-
cuss it further, and he said: “Don’t
think I did not discuss with you or
somebody.” I said: “You call all the
textile unions in Bombay and discuss
with them.” As far as I know, news-
papers have not carried any news
that discussions took place with all
the trade unions of textile workers
that exist there. 'Therefore, I would
appeal to the Government of India
even now to think of the deep impli-
cations of the ferment among the
workers. We want to co-operate; we
do not want to sabotage, and at the
same time I would also like to fell
you that when we make suggestions
in the public sector, in the private
sector, when we bring to the notice of

the Government extreme corruption
in the public sector, in the core indus-
try and other places, what do we get?
We get nothing. Rather our people
gel victimised. What is the use? Is
there a fair enquiry? No. Anyway,
I do not want to go into that. I would
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[Shri P. Ramamurti] '
like to suggest to him to call all thg
leaders of the trade union workers,
and as a result of this discussion, this
give and take, you come to some con-
clusion., You announce an immediate
interim relief, The Wage Commiiiee,
we hope will go into the question but
its recommendations might or might
not be accepted; but I am sure these
will be accepted. I would like to ask
whether they are prepared to consider
it. If the workers accept it, I am not
going to stand in the way. It is for
them to decide. But my hunch is that
workers will not be able to accept it
because of their difficulties.

¥? s ey .

SHRI BHAGWAT JHA AZAD:'I
have made the position clear in reply
to other hon. Members that now what
the Government has offered is the best
in the circumstances. We do not stand
on prestige. We have given reliefs to
them and these are that some increase
in the wages would be considered
after the tripartite committee gives
its report. And that committee will
also not go on for months and years
as some hon. Members said, but only
after 6 months it will give its report.
There are peculiar features of this
industry. As the hon, Member said,
its productivity has gone up by 25 per
cent whereas the wages have gone up
by only 2 per cent. Then there are
some who contended that wages in
other industries have gone up a* a
higher rate and they compared this
industry with chemicals industry.

Some Members contended that Chemi-
cals industry can pass on its burden
to others but textile industry cannot.
Therefore, considering all these points
and considering the set up of the
industry which is now suffering very
much, we have to see also that the
workers® interest also is not lost by
closure of the industry. Therefore,
we have only given 6 months to the
committee to give its report and its
recommendations with regard to
increase in wages. This has to be
considered very carefully in its all-
India perspective and that is wny we
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could not think anything else on this
aspect. We have considered the other
aspect also and we are committed; we
have given a defimte and concrete
relief and I hope the workers will
come back 1o work and within 6
months, we will have the recommen-
dations of the committee on the reliefs
being asked for by the workers and
representatives of the workers will
also be there on this committee and I
hope it will be possible for the Gov-
ernment to take a decision.

it e amfwee (mRTOe) ¢
s, a7 fragw wft ww welR S
¥ fFmr 2 3w fAagw &1 A0 Taw
T AT TAFA B G TG FIE ATCARD

#T F ood mem 5 Fq@ & Fvg
& sEerd ¥ S owEr @ AR ag
A1 franl @iF 9 EFwers  Weig
# ww o A@ifer g8 & oo
waae W Sgi faer § fF 50 g
q SureT AWEX ag  SUrEd 9§ |
oS a8 99 @1 fod 0 s,
U9 T AT FT AqATA AT Ay
AT qTHT X ST a9 far & o3EH)
T A TF qaW W@ 3 AN
@A a6 W wWw A fAage
fem & SOdr g0 TE W at
a8 aar g f oAegd & .
wE w § AR dwT agi 9}
IO FFY gsATA AT @, dW &
R FEw ¥ @ a@ *r a
A |y AT T gé )
EA TRarsA AW I 1928
Hogwwe § g€ @t st 16 wdw,
¥ 2 HFEAL, 1980 aF JAl 9T |
This wag the longest strike in Bom-
bay’s textile history.

IO H1E FT T€ qIATH o | UEA &
@ & &1 W T g J qrer
B oma T A W oggaArd Awgd
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F weme & W amwr gg faE

-

T WWEL ddqd & HIH
¥ zaar fres ™1 AR IEET Aq9-

ag WIS
Afg #m@E & A 42 T afew
FOM A WgmE W 400 €,
500 ¥ g T 1 gfar W oww
A FT WEAT aqd & FE qAFT
T ogrm o (sm¥gw) ar dw &
¥ gufoe 78 wir g 5 v a@ &
BIRHE AW EAAL TR Ao
" gar mr § qren § 69 g feamais
g W O IS qeT OF @
21 42 ¥R a9 AHW 300, 350,
400 ¥ N0 Yo ¥ ¥ §F faA
1 qU agq FA e #FT 400,
450,500 @ fawar & | a8 SEn
Ja Hvit A S WM T WH AT
¥ TOT @Wd WA dg W & AN
fog =t o o7 oz aftaa st
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oOEt B IFr @ qF AR g o
g g7 AT AAar d 1 qE A
argw o oW S e e §
I9Fr ;1 I g SR AEgR
FT owom | afea w # o#eg
a1, TR gar AR

F FASr aEF ¥ AW gt ar
# gaar W A AW § ow v
¥ Rt famgw waw a@ A
afFw wawr g g v a®  wmow
MAT  ATEFATSHA  HTFL g—

This is not a real offer, This is a
psychological move to break the soli-

darity of the working class. This is
my charge aaginst this Government.

AR RN T S L O T

o A Al

y
jaigs 4T

w4 A
‘:‘!f%%ﬁiiﬂf%

I am reading item (2):

“examine and report on the prob-
lems being faced by iextile mill in-
dustry including the urgent need to
modernise the industry.”



311 Calling Attention re.

[ @arfag Fridas=]

N4 FAM GAFH F AT HT A
AT IZ A | AEATEIA, W qEE-
e & ofenw aqr g, Ay
qge deAared joEEt ¥ EFwaria
gfars ® A= & aft afw 20 ¥«
I AN AT T E | ANE A F
20 @ AW FEAT qEEA E
UF THT IART AT Fal § |
qG  HEAESAT  FT FE &
a1 uwfasf F A g fF
AT BW B FT qF FH AL
ferr T 9 gE SemITiA TRl
gF AT A «FY )\ FAaE WO
qUAT 2 R NET B FTOFW
FW OF TF & ST & AZ &
AR e, difar ¥ owEgwA
fag qw @ dmerda eeh IOE
#§ Fafr & 20 W, 25 qH F
TF WAL AAM IER I JG
oY @Y & ARATACT  FET |
IEY TATFAMAT AT W FGET |
WEY # TW g wIm gl
oM ITF AGGH ¥ T T A0
® & 1z FHA FT g
qZ T A0 A AT @AA A A
nrar wfar  steq, WA @19
gaass ¥w fragw &1 fRar & 0
a8 war @rar § & s waw
qar /LW qqr QT g f wags
FAR ¥F T § fEIAc Fa 4,
fegar e @, fRaa s@ A,
% W5 & W § FTo faw war
Cggryu fomF &, 1§99 BlEET W
FFR, wOT F AT FEAT | TH HTAT
¥ T "9 38 fear gt a8 wegt
TN & | wEE ug wWEd ® AW
T § AR F JTT WS
FIT M TIFT AGT T TUT EAIT
AT AFEL AR AAGH ¥ AR
qT, T% facger A @ )
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i a'd 78 & & S
T wATT A Gweriw HO§,
o QO SRETw IvewdT § g
IAFET TF FW FT I A9 FT
TR TE wE I o oFw e
fasiefes gfaas & o g Ad
fFar w19 aET SFATq qaa FEY F
aw fodefea afsas 7 g @
FX @ § SUET ACE § AT A9
aax o1 f& 98 | wifgwwre St
fadefea wia arvafar ol o
faer wwgz g9 &, 34 wqd faeard
g fx afl, usrzefaferd) § & A

To whom are they accountable?

T g ¥ §R  §aw, qw 9fa
qra 9% T4 &, AR I WA
#1¢ orw ag famr @ feT weE
W gy f ARa e v
gt @ afm 7 s oW
AT T gl F GR H-

They have voted with their legs.

@

@iz o A oam owi T
At oft v } ¥, ¥G S -
g fF = awg WEE F g o
FE AR FL | ST AHFEWA gFA
g #1 60 fadl ¥ g & @
7z wifsw & war § fF @yweE
g fra woge @ AT gl Wi
TFrqOE ff 8, *15 wafE ad
2, S g WE AT TN FT
e Adf & W TR 9} FIH
T W & qurR w4 & @ 8
TAAT R B W & qrE ;W9 fF53
Fgt woha faw wwge @9 F @
E § A wogdl 9T gEy 8T
wE g E ) gmmar g fa ofww
g | 7g mammgT AEl 2, T9H o
g% adl & o = ge fWnEd
agi & | :
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T uw &R Sh =T wimm R
zafaq & =R geOAE AT OE )
FG INANT HMA Hr g AR @
HTATE A T FUT FNI, TWC AWG
A TAR AN AL HUN, TEE
A F waEgd F @9 @S
& SIAr | qF TG qar B oIwa
St Smas A & Swer g fear
AT & | AT 30 T IHT G
AT gEa # fears § fF ward
gt § g f@r @ 0 oww geer
30 &1 2 g § a8 e mm)
e AY T W & @t § 1 30

F gy oar ;o4 @ wifgx
7 ¥% RRgE AR g1 30 &

A AW A F@ A SHET AT
gt f& wage Sed FgE w9 )
gifgm 30 ¥ IF AN FT
AT S W X § WL W,
LG (- B LR O
gear & 1 ag e ¥ fefy @
@Y 30 F  FEd g W A
&1 @1 3, T@H  gmen &g,
“qifE AMEF aF K GEFC qH AU
#1 w7 fF 49 A F aF T €
TAET WM @F | 3% FE WA
gt 3 magar Af fHE T AT
fazdi 3531% F== & WX 30 H
piFEE Aml & 30 w@ f@ o
ffg AT X W@T g, TR @
w7 ¥ w9 warg Qfay 1 zwled
a8 wan § & oag fverw W
gea W sy = A@fs g
s mgruss & W% fafaex @@
HA T SR ggd W ¥ Tl

AU 9ZAT FH FET IIWE &I
AT FTAT | N
6 P.M.

Sa ag AFT T W KW
W aw FEw sww g B odum-
NI F AAZL IS § AT AHANGG
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F fwe & % & 3% faeey
RN F1 ag WA qar ¥ faay
WA Fataga g fvowax da-
et Zrsw § 7T & S geTa
I W F IT AT A 97 &Y
IHT AT LTAAT TE NAEHT T
TROAE §, AT ATATIEY AT
2 ¥ & % fRiaceT T 91
& gms ¥ deFarsa Aage fosc
g1 Wy A feem & v faiweey
F.... (wmag=). .. €T  TA4r
U HEA, W F FE GEY A,
afwa & arzw fwaT § sed 9
a5 #, THE TFR AE ST 9R9 |
oAy wr fhyza & fF & miaw
fpar Sa¥ ggard TR & A "ar-
T T &, T AR W OF ey
g wFar | qF sT g 5 30 =
St 3T & o9EF AR F wFAT @
FA qT ARF JAT G | gAA AL
a1 g @Y 'WEr ) B wEM geard
fFar M o ww 30 AT IGT
faar ®T W@ & ar AT &9A
F far xg ® § 1 miT &
Frar 7 fF A9gw swer A 9M )

F uAT uEmm A Qe aear g

& 93 30 = Fr FfvaE sar 7
30 ®> ¥ WHET WITA (54 4l
T 30 FIFTE 100 =41 F&F T4,
TEHRT FI FATRY |

X ug f5 zwg A% T
¥ gefaga wedigwmw, wET %
HIeATgowd #1 S®Lg A5 4T, U&r
aE wgm afsy 3w afmw
ITT ZGHT SN Al T § I8
gt awaar & aFEmTE A
g 441 @1 AT §, IR0 GHAT
E% 1 R O gara ag g @ 7o
TAHI TR 2, (% AT FH SO
¥ gad fwar § @@ & A%

g,’g{,.ﬂ S L

Ay
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{»ft garfae quides)’

Hewruaa  wAMEdr &, X ST
mﬁ@'@a’rﬂafx fﬁa?

uF  HlaTrg qa'w qaﬁ 3’7
fe 45 gy § | ]
. Wy gfg¥ Imfa®y oo
gifeqr 4, g7 97 9@T &1 38 @@
AT a9 Wr 97 graAy fead
g ST 9ar AT a9 A
faega 3% g1 T AIE 89
© & W@ dvea @earg. . (awiawa)
’ .95 o & fv 9y “gma
g el
wiieg & (e Fgw g OfF
oz fagrsz 7 fyrg o Swe
21 Gar .7 aEr W
s gl #r fgfy & &
2?7 de9 JTAW & R, TOLH A
agt WB L AW G w A
A W AT ¥ WEE AAGL
g9 & g qifesrmm Tt g,
aé gAFa T8 3 F1 aw T
a9 aF frg § FT@ 7 T T
g FFT R E§ A af W _
g & e @E. .. (sg¥Em). ..
ara fre & f6Y, g o gar @ ?
T FT J 7 FAR TIAI HIFES
N, wad sOFT F;F gorEw
FIA & for, *7 § a4 f9q
¥ gty A § I3 I E? I
arzfems X oafs gr A W
gam g fF GWFTC F1 oT@ R
AR W AT @ oSW ¥ HAEY
®T T AT &N oarAl § 7

UF I K oM § FIAT ATZA
g1 3a¥ ol Tqo uw  Ser @
Y 4T WGr g1 9% gART AGH
gl <qy o Fagdg F 2 AT G
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N § wifs I8 Fg @ a1 fF
wg WY Fifow & ) Ay Wy
FF AR A F @ AW A AR
faw & sm@dtd v 7 TEEA  aar
afax afes gn gaa aF 5 @R
Foifyca  am b, gefeaa fooma &Y
gAY, ST AR HFT T aq
ﬁﬁ:aatgareﬁaasteﬁ%?

s:rma‘r%m#na‘rn@zu
F a1y 7@ & faae a0 N fafa
¥ a8 g1 F Aag #1 Fg TG
qFAT AT FYA gedrd & Iy
FO AN T FF FL F U FET

ATET |

s} WA W OWSE ;39 avrafa
WA, TH A 3 W W@ g
uF g 98 fF suivm ¥ st
F @ AT W A I @
W, 30 TO ;W AN ! wW g @
fe ¥ faw dre<dg 9T S & o
REM G ag @ § M B
F oM QO ¥ A Ak
fra ar 3d sfoagar wagydfa
gF wagd & I AT A A ogrew
T % g § ¢ o oY 99 &
Zafqnr AreT F gwey A, 9 9%
Ty F gy # &, gua 9fy gaw
auAr  Sadgar ag ¥8 #< fa@r &t
frus gs & 20 &% 3 @ €1
FE D AT F AT e
T A faegd @ 99 9K SaE
g frge WY 9@ FR, g a4 1
ama & faa T w§ 1 zafer
my & ¥ A e, ¥ qed
F gE@ A IF FqBI, S
F wfafafr & ST & qur1 # onft
T FLEN E—AR T TH HT
e T ¥ AT, T -

T FIE AEEE @, 9@ 2T afqgA
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o % gET WY "oy g | §
7 FrEi A A F AW, TER,
7 &L Aeq ¥ I AT FAT
Art 7 oo marg & o fFoagi &
@AM ¥ T FA 1 AW F fa@-
A6 Iaar agr ad fSqar =
gAR fgare | FUET  SARRA
T[E A BRAA AT AL A, IO
fagi & 1 9w g5 fag oY & @8
@ auar § fF 3gar F F qig oo
1§ frogmq 4 30 @y §
fa g ag A & @ A &)
o9 #fgy fF AW d1 @ 9w
ag & f& W 7 A9 AT AW
g\ =g ar uF Afdm & Segaw |
qUY AF FJT FH FL A, 19
F A1, (797 gEaE Farg @F
I ¥ g 9T & fAAl & G @
; sexg @ B oFg & wgr
1 1 J&d €f Tg # der |
30 = N} & A afes @ @&FF
Fr quf &¢ A IfEA | Iamergw TEE
N g9 1 Ifg F T faad
aE T TN E I F A A qg A
qIrq 915 & B ¥ W we )
¥ F fogar £, o f97 F9dy
TATE & I9 A wagd & wigfafa
Y W 9@ 6 wE & fuqe
g g & f7 ax @¢ T fa,
T@E A QR L A dER 9,
e 97, I F S T 9T QA
g ¥ fE |91 30 T AN
sfaagal @ a@ 92 & v ag fad
¥ IE FT gH TFL FOT ) ZART T
w1 d3fad 1 AT F gEw #
g fF 42 faamr g, 400 Faar g
Jg T FAT HIT AT-AT FZ @ §
az A9 AS §, A T TAT 3, A
o 9 L el amar w2 S
o9 I ¥ fufqaw aaearg 715 8
faa # afaw 300 3 42" & &1
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71 % #Y 288 #1, 81 ¥ 300 &1
arq =3fqFs A0 & #wey are odY
THF @ A wfgam ) Sfew AW
300 §1 TG FIT 25 TWE
Farew afg 1 & d aRE ¥ FEew
F g &1 T Ay anw §
afFa g @y aal &1 v eV H
A T F oA g W Ew
112 fgemaao & 9. Aug. fawo
fazg &Y § | m ww &~ o
R A @m am & AW
g fasfae & s &1 & avy
TEITT: 82 FUST & U & g U
o @ oo TR 3w fae
TqAT & e AT Am|y g, ...

o el Wigs fam (wey Rw)
fF % 9T G 7 98 T |

o Wimid W W AR
HET I8 AT FT &ATIAT HF T8
EAC I CE B e S A RE e |
T WE AT FNE X B A
w g & T fae @ g
RN fag @ &t AUE F ARE-
Taw § ggar ay day fv § wwy
& oo ag @ & ww 3 e w+
T T AT W F 1 T A
A9 W@ F W gAw aifexr  fE
¥ o @@ g, R T w1
A @ g oy fRE o s
it & wwewe 9T wiafa 7 ! |

we ag Ffgy fF g AwaE
g, T FT WHA, ATFA Tq Fad
o 3w & oA fRT gara difen
7T Fgi g ! &9 W Fw gwar
e M e Ll

HTF DY ®TT T G 4], 4
& wos s@ar | gET WT FEY
& fF st Y Rafd w1 T A7 qEE

-
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[ wredt wiga frm)
g 41 e fgar ) 9% fAT www
SYT 99 § 1 ag 98 § f waw ag A
FTEH F Fw @ H, geafe §
W fad oF F 9w oF A= g @l
g o foufy A srAard w8 a4
al 9§ A9y wwgd #}oaga Wer
gRT | EIRTT age & fre avad
¥ 70 2 5 g ol a@
FATTAT | G, q /AT F9 GHA
AT a9 G F S ad g T
T gH IARY R g F7 T AG
JAT 9T G1 TF AT 36 THT @7
¥ENS g S o 3w | zafag §
Tgar g (7 d5qE3T aq 77 feqfy
F FAE TF a9 ¥ 27 {5 gq ag qwrfaa
F2H ST A A% TIAY AR F©
frd geTe A AR & aF S fr @
@8 G Do, FT AT A
O Fgw 8, @ fRT g womd
# gft g | fw mfas a&T dwe
g AW, ug WH G Arew, AFA

o

‘XA aw WA g fael wr oW
T g owe ge W FfEy, ¥ ogaw
¥ A FT § AT I F g F
FEqr | gafag § Sww A feafy

gtz & gl sewaEl @1, wfew
FHl B ouEr q g )
DR. SHANTI G. PATEL (Maha-

rashtra): Mr, Vice-Chairman, Sir, as
all of us are aware, this has been an
unprecedented strike invo'ving 23
lakhs of workers employed in sixty
textile mills, for nearly six months,
and out of these sixty mills, in six
mills the strike hag gone on for nearly
ten months,

Sir, it is a mattey of some satisfac-
tion that the Government hag opened
so much moneyf, For the last few
with cortain proposals, But may I
submit that the basic issueg still re-
main unsolved? There are two issue in
this particular dispute, One hag been
the issue relating to the service con-
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ditions of thy textile workers in
Bombay and the second has been the
questiop, as to how you govern your
industrial relations. Sir, ag far as the
first one is concerned, someg initiative
is taken. In that context, I would
only like to submit that the Govern-
ment or the Minister in cha.ge of
thig particular portfolio hag not still
spelt eyt ag to how these proposals
have been evolved. He has said that
he has talked to some people, he has
consulted some peoPle and things
likg that, Bug he hag not said gpeci-
fically that these are the persons,
these are the interests, directly in-
volved in the strike, in th, dispute,
and they have been taken intp coh-
fidence and after that these propo-
sals have been made, 1 am sure,
Sir, that he is a progressi re man and
is considared to be a member of this
progiressive Government. It is a basie
thing that in' golving any industrial
dispute the persons directly concer-
ned have to be take into confidence
and no industrial dispute can be gol-
ved if one trieg to force something
from above, whether the proposa] is
made or th, offer is made with the
best of mtnntmns 1 am nhot doubting
the intgntions of the Minister. But
Jet him undemstand that the
basic point that no dispute
can be solved unlesg the
parties concerned are taken into
confidence and they agree So, any
proposa] of this kind, howsoever good
oy bad it may be, cannot give ug the
desired result. If the desired result
has to pe there, then these parties
have to be taken into confidence.
Whatever ig appearing in the Press
only convinces us that these are the

proposals emanating from the mill
owners’ side
Mr. Magan Lal, or whosoever the

person' leading this group of mill-
owners, has been all the time gaying
that they are prepared to give
so much money. For the last few
days, some things have been
appearing in  the Press. That
is Why we are left with no alternative
but to conclude thnt these are the
proposals made only by the mill-
owners, and no labour gide hag been
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cwonsuited in this respect. If it is
otherwise, let him say that these are
the persons, these are the personali-
ties, thesy are the institutions which
haven been consulted in this particu-
lar respect.

Sir T have been living in thig city
for a long time and I know the way
in which the textil, magnets oy Bom-
bay have been exploiting the lacour
This is one industry where the labour
has been exp oited thy maximum, In
the nameg of the consumers, for which
the cloth iy being produced, they
say that they cannot pags on the
charge, But it is the mismanagement
which is thg real reason of bankrupt-
cy in thig industry-—the mismanage-
ment of the go-called ownerg of this
particular industry. So it is this in-
dustry where you find the maximum
number of sick units. Why is this si-
tuation not in other industries? Why
is jt in this particular industry? Sir,
they allow the machinery to become
junk They are not prepareq to mo-
dernfise or replace it and gee that
thingg are repaired in time, They want
ta make money out of iy and the, get
out of it and pass on the junk to the
Government, because the Govern-
ment has to be concerned regarding
the fate of so many people who are
emp'oyed in tha textile mills So what
does the Government propose to do.
- In the termgs of reference iy there is
anvthing, there is a proposal to find
some instrument of advancing money
ta thes~ persong who have taken this
industry to bankruptcy There should
have been' a proposal to take action
against these persons who are exploit-
ing th- labour and who have led this
industry to nothing.

Sir, may I rzfer to the second basic
point, and that ig the industria] rela-
tions machinery, Sir, it has been pro-
ved beyond doubt thtat the present
BIR. Act ig of no use in resolving
industrial disputes. The hon. Minister
has said that if any other union, other
than the union which ig recognized
under the law, wants tqQ come into th-
picture and wants to get recognised,
it can resort to the procedure under
the law. He made a reference also to
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the High Court, But, £i», may I also
tell you—and he knows much belter
than I do—that this is the very law
under which 710 other uniong can be
recognised, Wherever one union is re-
cognized il is a gort of ‘tampatra’ That
Uniont may not have one follower or
one soul to follow. But till this
Union wil] be on paper as a iecogni-
sed union, having the so-calleg legal
authority to represent the workers
concerned in the industry. Repeated
sirikes in  the Bombay textile indus-
try have shown the inherent weak-
nesses in thig particular law, and that
is why they have to be set right, You
may be trying and you may be able
to settle thig dispute, bui let me warn
you that you cannot prevent gtrikes
taking place in future, unless you
change this law radically and on the
principle of collective bargaining Sir,
this law does not leave any scope for
collective bargaining. There ig no s'ri-
ke, not a single strike—and let him
contradict me if I am wrong—which
can take p'ace under the law, which
is a lega) strike. Every strike ig going
to be illegal Ang that j5 why the
Ministe: starts the statement by say-
ing thay th~v have no*hing to do with
an illegal strike, That is how they
want to hoodwink or bypass the real
leaders of this particu'ar strike Let
us not be personal or allergic to the
persong who are concerned. Let us not
try to protect some unions, bogus
unions. If this had been the objective,
as the Chief Ministerg of Maharashtra
have done in the past, he (the pre-
sent one) would have held consulta-
tions with all, Let the Minister ans-
wer: Does the law prevent ho'ding
consultationeg with p°rsons other than
the rerognized union? Well, you can
hold consultations with recognized
unions but at the sam= time, simulta-
neouslv, you can hold consultations
with other parties Haa Shri Vasant-
ran Naik, tha Chiof Minister in the
past, not held consultations like that?
Had Shri Sharad Pawar. Chief Minis-
ter in the past a'so not helg consulta-
tiong tjke this? But the present one—
what <hall T say? The lesg gaid the
better—has not the cavacity or the
ability to takg the initiative and solve
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ikt dispute while the whole national
€. s, 3§ gelil IINE.

[ would, therefore, guggest that even
n v .t is not tgo late for the Minister
t i-. th. Unions 'which belong to
his own party to face 'the workers
and to allow the matter to be decided
by gooret ballot, which, 15 thy, accep-
te 7 m-trod almost al! over the world
of  detemmining the representative
character o. to settl, the matter of
revognition of union in such disputes.
Unless thig iy don2, the dispute will
not be resolyed. It will not be lasting
even if it is regdlved temporarily and
a settlemnt{ comes about. Some yeans
ago, on this very issu, the agitation
went on and thera was 7 strike going
on for 62 days. Again, there is this
unprecedented strike going on in this
particu'ar field, May I therefor, sug-
gest opr make a proposa] for revision
of this whole Act so that the indus-
irlal relatiors machinery ig of 5 pro-
pey order which can meet the chal-
Jlengeg of the situation and  which
can help ug in solving the disputes
which arige from time to time? It is
in thig context that I would like to
ask as to why he has chosen to by-
pass the person who hag given , call
for thig strike. O: is he prepared to
have talkg with this person, whoso-
ever he may be? He may be Dr.
Dutt, Samanj 6p somebody else. It is
not a question of personalilies. Let
us not be allergic to persons. Let us
faco the rea'ities and carry on the
talks in the interest of the workers.
In the interest of the national eco-
nemv, the disoute ha- tn ha resolved.
(Time bell rings) May I ask in this
particular context as +to whv h, has
refrained from saying anything or
making any recommendation on the
vital issue of Badli workers. 30 to 40
per cent of the workers are concer-
ned with it. What h, has done ig to
- refer it to a committee: This i3 a part
of their 20-Point Programme. This is
exnloitation These Badli workers are
deprived of so manv benefits which
tha permanent workers ran get, This
is a part of exploitation that this
industry has been indulging in. I
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had expctedq from this piogressive
Government an announcement to
the effect that ‘they abolish
the Bad.a gystem and not to rifep it
to a committee to go into it and to
find out the so-called solulions. Ah’
they have been saying from housetops
that they have 5 Twenty Point Pro-
gramme. Will he accept thg suggestion -
that I would like to make? Let him
cal a Round Table Conference. it
is pot fair for me to say anything on
the p.oposal It is for the parties di-
rectly concerned who have to answer
this issue, We have always been there
10 giye our cooperation in resolving
this dispute. The final answer hag to
coma from th, workers concerned and
their really accredited leaders. will
he consider tho suggestion for calling
a Round Table Conference of the
direct interests and to put this pro-
posa] before them so that an accep-
table solution emerges out of this pro-
longled  dispute and the stalemate
comes to an end?

SHRI BHAGWAT JHA AZAD: Sir,
Dr. Patel has said thay there are two
basic issues, the service conditiong and
the goverrfng o the industrial rela-
tionsg, They ar, very important, I ad-
mit That i; why we have referred
these three points to ithe Committee
and we have agked them to report
back in two months. He complained
that I have said nothing aboutl Badli.
Well, this Tripariite Committee con-
sisting of labour representatives, em-
ployers and the Government will go
into the question of Badli. This is
point No, 1, And they will report back
in two months.

DR. SHANTI G. PATEL: 1 was ex-
pecting you to say that badli system
wil] he abolished

SHRI BHAGWAT JHA AZAD: I
am surprised to hear this suggestion
from the hon. Member. If the padli
system is abo'ished, the greatest harm
wil] be to the workers and not to the
mill-owners. Sir, what is badli system?
In a mil] there is a requisite strength
of permanent wotkers and a certain
percentag> of those workers are al-
wavs absent, If there arg twg lakh
persons in' the textiles, there are
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°. 50,000 badli workers. If means, al-

“ways 20 p>r cent are absent. Then
~Wwhoever takes over jn his behalf, he
getg the same benefit, If thig is abo-
lished, Sir, all will losg their jobs.
All that will happen is that the mill
wii run with 50,000 shory when they
are not on the job because they can-
"not remove the permanent workers.
"‘Thig implication' is there. That iy why
we are recommending thay let that
report...

DR, SHANTI G, PATEL: When [
say abolition of badli system, it is
-Jnaking them permanent as it has hzep
done under the law in the Docks, It
i possible to give them all th. sorvice
benefits.

SHRI BHAGWAT JHA AZAD: I

" und rstawl the two things very well
The situation in the Docks when they
were mads permanent and the situa-
tio, today in the textiles are dquite
diffzrent. In the textiles there are two
ways—either the girength in the tex-
tiles is 2,50,000 which includeg  the
-badli also with 1,75,000 permanent
Wwo kers or 2,50,000 workers are re-
quired permanently If that is the
question they can bs: made perma-
ment Or, if it is abolishey then the
only a'ternative will be that those who
EO on leave among thes permanent,
either they will not get the leave or
if they g> on leave, the mill will go
without them. So, Sir, I am not
pleading anybody’s case. 1 am for
badli to have the best facili-
ties, That i why I said let
thiy Committee look into the question
and within two months give the
" report. I am ona with the hon Mem-
ber that the question of badli must
be lcoked into; a solution must be
found, That ig why we have recom-
mended that within two months let
this Commijttee give the report and
we will do that. Therefore, Sir, about
service conditions, house rent and
other thinigs, we have recommendsd
to report in two months  Sir. the
only important point which Dr_Patel
and otherg said jg about some increa-
ge in wage. Dr. Patel said and I quote
his languagz, Sir. H2 said: “These
mills are mismanaged, They have al-
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lowed the machinery t5 go junk, They
have taken the money out of the mi Is.
They, have taken the indusiry to
bankruptcy.” Sir, al] these four sen-
lences have b-en quoteq by D., Patel
That is why wg say that this bank-
ruptey, this mismanagement' which
is Now greay in 'ong term ag well as
m short term, is harmful to the wor-
kers, That is why now this tripartite
committee, in which workers’ wil] be
represented, will look into this ques-
tign, and they can find out how the
mismanagement and bankruptey, ete
can be stopped. We have appointed
the  Committee to report in six
months

I fully agree with the hon, Member
about the conditiong and wha; the
conditions are, ] cannot say, He has
the knowledge. But on guch g serious
thing that the industry has gone to
bankruptcy ang to ask that industry
without locking into the matter to pay
how much will not be in my position
but jt chould be left to the Experi
Committee that we are setting up.
Thercfore, I would say that Dy, Shanf
Patel should alsg come and agree with
us angd ask his friends it he hag got
any influence in the textileg to come
for the work and take this chance.

THE VICE-CHAIRMAN (SHR]
LADLI MOHAN NIGAM) in the
chair,

Sir, oene obsession with the hon.
Members is about RMMS. I have said
already that I do hot interfere, I do
not come in the way of tha workers’
collective bargaining right or their
choice to chose theiy representativie
as bargaining agent. And it is a State
legislation, Th-y are asking here some
legislation to be passed by the Parlia-
ment, Well, their representative, the
one coming from Bombay, can very
well take thig issue at the appropriate
forum and see what can be done,

But what I am saying is that I am
not bound by this that 1 should talk
to RMMS only. Sir, there is a
very detailed provision. Thig is
wrong to say that once a union is
recognised as the bargaining agent, it
canho; be changed. No Easily under
the Act gn application may be made
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and ths Regisirar of trade uniong ve-
rifies it. It is being done, Liat there be
_ no ebsession about it. Workers have
their right to choose any one repre-
sentative, Let them choose. I wil] be
the first one to accord a welcome and
I wi'l deal with them and I will talk
to them I do not make ap issue of
this thing, Therefore, Sir, on this point
what Dr. Pate! has said, now is the
time after this package, to request
the workers, as I am appealing to
them, to come to work. Shortly, al-
most immediately, a committee will
be get up and that committee in two
monthe will give the decisions and
in about six months’ time about the
wages, and about the indusiry ag a
whol, within a year, Let all the
friends put their girength, if they have
any, and appeal to them But if only
the pied piper has its way, we will
_deal with them, Wg know, we are
ta'king ang we wil' ta'k. Thank you
very much. I hope that they will heed
this appea] that they should come
back to work and look %o thew own
/mterest and the interestg of the in-
dustry and the nation. I appeal to
my  other friends also, those who
are working in trade unions to exer-
ciss their influence and pressure, if
they have any and to ask them to
come back to work,

THE VICE-CHAIRMAN: {(SHRI
LADLy MOHAN NIGAM): Yes, Mr.
Sukul.

SHRI P. N. SUKUL (Uttar Pradesh):
Mr. Vice-Chairman, Sir, at the very outset
I would like to congratulate you for occupy-
ing this Chair of Vice-Chairman. It was my
proud privilege to congratnlate Mr. R,
Ramakrishnan also when he occupied this
Chair for the first time. I was the first
speaker at  that time also as [ am now
when you have just taken the Chair.

SHR1 BHAGWAT JHA AZAD: Sir,
under your chairmanship important things
are being discussed.

SHR] P. N. SUKUL: Sir, I congratulate
the Labour Minister and the Government
for com'ng out at last with a solution to
ead this most unfortunate impasse created
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by the strike of the textile workers. It is
no doubt true that during the last six
months when this strike has been there the
textile industry has lost at least Rs. 600
crores and we have lost foreign exchange
to the tune of at least Rs. 75 crores. It is
a very big loss and the Government have
now come out with a proposal to end the
strike, It is a very welcome move and 1
wonder why so many of my opposition
friends still say, one after the other, that
the workers won’t join duty in spite of
these concessions and reliefs that have
been announced by the Government, May
be, the quantum may not be satisfactory.
That is something else. But, at least the
spirit should be appreciated. During all this
time of six months the workers, the mana-
gement and the opposition friends were
lalking about having a fripartite body to
look into the matter very seriously and to
make an in-depth study of the grievances,
of the problems, which the workers are
facing or which the industry is facing.
Now a solution is there.

As regards the question of recoenition
raised by some of our opposition friends,
I must tell specially my learned colleague,
Dr. Shanti Patel, he was refeiring to the
BIR Act that under this Act, as he knows,
recognition is granted onlv industry-wise.
The INTUC union or the RMMS mav be
in the textile industry but in other indus- .
tries other unions are there. Tn the BEST, -
the union of Mr George Fernandes is
there. Dr. Shanti Patel’s union may be in
some other industry. What is wrong if the
people engaged in the textile industry, a
majority of them, support the RMMS or
the INTUC union? Tf they have faith in
INTUC. what is the basic objection of Mr.
Patel. T do not know. , .

SHRI KALYAN ROY (West Bengal):
Do not contradict it.

SHRI P. N. SUKUL: You are talking
of paper. What is the official membership,
I should say, of the union of Dr, Datta
Samant? In a court of law, if I remember
correctly, Dr. Samant said: “I am not in-
terested in recognition”. Even if unreco-
gnised unions have to go on strike, they do
demand recoenition: thev do wsnt it And
if Dr. Datta Samant said that he is not in-
terested in recognition, it means that he
has no official following in those unions
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and he is simply exploiting them emo-
tionally and official membership is not
there. And if official membership is not
there, it will be contrary to the scientific
trade-unionism to have his representatives
in this tripartite body or anywhere for
consuitations. It is just a chance that the
workers fed up with other unions, the
union of Dr. Shanti Patel or of Mr. George
Fernandes or others, or may be even
RMMS, are rallying behind Dr. Datta
Samant. But this state of affairs is not
going to continue for long, I musli say.

As regards the reliefs proposed by the
Government I also agree that the interim
relief of Rs, 30 seems to be paltry in the
face of this long-drawn strike and also
in view of the claims put forth by the
union of Dr. Datta Samant. If a worker
gets Rs 715/- by way of wages per month
and if you are going to give him Rs. 30,
it comes to only 4.2 per cent, It means
the Government at the moment proposes
to give an interim relief of only 4.2° per
cent to the striking textile workers of
Bombay. ..(Interruptions).. .yes, for, 2
months and within 2 months, the things
will be looked into and final relief provi-
ded, if possible, but even for these 2
months, I would request the hon. Minister
to increase this amount of Rs.30 to 50
at least so that it comes to at least 7 per
cent of the total emoluments received, The
interim relief should also have some sense
of proportion and so I would request the
hon. Minister to reconsider it and increase
the quantum of thic relief that he proposcs

- to give to the striking workers from Rs.
30 to Rs. 50. Alsn m this connection, 1
would like to ask as to what the Govern-
ment proposes to do in order to do away
with the multiplicity of wunions, It is a
very important problem today. Our op-
position friends very conveniently forgot
about this point. It is this multiplicity of
unions that is responsible today for divi-
sion of labour in the country and so long
as this division is there, perhaps, the wor-
kers are not going to get what is their due.

So I would like to know from the Minis-
ter as to what the Government proposes
to do to do away with the multiplicity of
the unions, because today any 7 persons
can form a union and can claim to have
representation anywhere, in  bipartite or
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tripartite committees or any where in any
consultations.

Secondly, will the Government consider,
as I said, the need for increaswag the
quantum of relief from Rs. 30 to
Rs. 50? Wil the Government
ensure that but for the cases
of violence and not intimidation,
wherever such cases have been there, there
will be no victimisation? Some references
have been made here to this, T myself hap-
pened to be in jail for five years in con-
nection with strikes. I know very well what
happens when workers are on strike for
such a long time, (/nterruptions) 1 know. 1
have been in jail. I was a Government ser-
vant then. I was not a party man. I was
not a political man, When I resigned my
job, I joined the Congress. The other
thing which I would like to know is, will
the Government ensurc that but for the
cases of violence, there will be absolutely
no victimisation of the workers for their
participation in the strike? Personally, 1
would plead for complete no victimisation,
except in cases of violence and arson,
wherever there have been such incidents.
Will the Government also assure
this House that as a result of the proposed
modernisation, there will be absolutely no
unemployment? Will the hon. Minister also
consider the advisability of extending the
payment of this interim relief to the non-
striking workers in other parts of the
country as well?  while the striking
workers are going to get interim relief, it
does not mean that all the other workers
who have not gone on strike do not deserve
this thing, They should also get this
amount, this interim relief, and only then,
the Government can say ‘Well; we have
done full justice to the working people in
the country. Sir, with these words, T wel-
ome the suggestion of the Government to
forma tripartite body to make an indepth
study of the problems of the industry and
of the workers and T would appeal to the
striking workers to appreciate this gesture
of the Government and the sympathetic
attitude of the Government towards them.
I would appeal to them to resume their
duties as early as possible,

SHRI BHAGWAT JHA AZAD: Sir, T
am happy and I am relieved that in the
voice of dissent, there is some voice of
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reasoning and sympathy also and the
proposais have been properly understood.
1 welcome the suggestion of the hon.
Member that there sbould be an indepth
study by this committee of the problems
beiore the textile industry, It is precisely
for this we have constituted this tripartite
body, in which the representatives of all
the interests will be there and they will
look into this matter,  About this mul-
tiplicity of unions, though it does not
directly come under this, [ fully agree
with him that this is one of the devils
which has been responsible for destroy-
ing industrial relations in this country.
There should be some check on this and
some way should be found out. But for
this, we will have separate discussions in
the near future when I propose o call a
meeting of the national tripartite com-
mittee when we will discuss about it. But
unfortunately, this is one point where
my friends do not agree because they
have their own flags to fly, Therefore.
there is this multiplicity of trade unions,
On the one hand, they want that there
should be industrial peace and s¢ on.
But on the other, they must have a
anion, small or big, wanting solutions. in

- their own fashion with their own spec-

. tacles. Yours and mine are the same.

Therefore, we have no problem on this.
Then, the ‘second point which he. has
mentioned was, increase in the amount,
from Rs. 30 to Rs. 50. As T said, this

. is a commitment on the part of the Gov-
. ernment. Kindly see the entire package
* as a whole and do

not see it plecemeal.
As 1 said, this committce will go into
three questions, namely, badli, house rent
allowance and conveyance allowance.
They will go into the question as to how
it can be increased and then they will
get it. It is a question of two months
withirg which it will be given The
Gujarat Higch Court has given a decision
on this, in regard to interim relief to-
wards house rent. Tt exists in one part.
Now, T would not go into the details as
to how much will be the quantum, what
will be the basis, how we will do it and
so on, We have not worked out the
rationale, We have just come to a con-
clusion and it is a commitment on the
part of the Governmeat to pay the house

JJ=

reat, The Committee will take two
months for this and then it will be possi-
ble for us to do it. [ fully agiee that
there should be no  victimisation  of
workers who have participated in the
strike. As usually happens everywhere
when such strikes are there, except n
cases oi violence, nothing morc will be
done. It is known to the hon. Members
also that when strikes are there—and
strikes have been there in this country
and there has been violence and there
has been intimidation—victimisation, how-
ever much pressed by the management,
has been withdrawn on the porsuasion of
the Government except in such cases as
have been mentioned. Sir, let the recom-
mendations of the committee come and
we will see what best cen be done .In
the absence of the recommendations, we
cannot say what will be the recommenda-
tions and how they will do it. When the
recommendations come, then many of the
questions can be decided. About giving
the benefit to the nom-striking workers
also—I think the hon. Member wants tho
Kanpur and Ahmedabad workers also
to get it—I think, let us wait {or that.
We have formed.. . - -

SHRI P, N. SUKUL-
te go on strike?

You want them

SHRI BHAGWAT JHA AZAD: No.
That is why you see what I have done.
{ have aiready put a committee. They
should consider first the problems of the
country as a whole and secondly. of the
Bombay industfty., That is why I have
taken the precaution that the others also
may not go aflter the Bombay strike. So
this committee must report about the in-
dustry as a whole, their workmen, the
problems of the indusiry and modernisa-
tion. I have done that already. T hope
they will not be encouraged by some of
the friends to go on strike. T would say
that the hon. Member has put it clearly
that we go by the provisions of the law.
The hon. Members todav are saying that
the RMMS does not represent ths
workers. As I said, the case went to the
High Court. There are wavs and pro-
visions under the Act to verify which is
the representative union and which is the
bargaining agent. In Bombay the indus-
trial relationship between the mill-owners



and the textile workers for the last 15
years has been cordial. There have
been bipartite agreements in the metro-
politan city. And very rightly Mr.
Bagaitkar said that what was dome first
by the textile industry used to be follow-
ed, by the others. That has Dbeen tae
tradition. Unfortunately at the present
moment, that atmosphere does not pre-
vail. As a matter of fact, the 1979 agree-
ment which is persisting today was signed
when Mr. Sharad Pawar was the Chief
Minister and Mr. George Fernandes
was the Industry Minister, Under their
pationage and under their blessing this
agreement was signed. I do not mean to
say anything against them. I am only mak-
ing the point that in Bombay industriat
relationship under the same RMMS for
the last decade and a half was good, was
all right. Today it is not there. As I have
said, I do not at all come in the way ot
the right of the workers to change their
bargaining agent. But let them do it ac-
cording to the law. And this law does not
come in the way. The Bombay Industrial
Relations Act has got good provisions. Tt
says that no worker can remain suspen-
ded for more than five days. What a won-
derful provision! Do the Members want
that these should all go away? So if thcre
are only some parts which they want to
change, they are welcome to do it at the
proper forum. I think this will suffice.

SHRI KALYAN ROY (West Bengal):
Mr. Vice-Chairman, Sir. I thought the
Labour Minister would join with me first
to congratulate these 23 lakh textile
workers on their heroic strike against
heavy odds and a combination of the
INTUC, the mill-owners and their gangs-
ters and the entire State machinery. The
Government desparately tried to break the
strike but they miserably failed. So at
last they have to offer what Mr. Azad
described as a package deal. Well, Sir,
1 would not give my opinion about this
offer. I do not want to come in bhetueen
in any settlement, If it is accepted by the
workers, well and good. But I do admit
that there has been a shift in the Govern-
ment’s arrogant stand in the last five
months and today. And that arrogance
has been broken by the heroic strikers. I
would only ask the hon. Labour Minister
to reply to certain raw facts. Is it not true

I - w
that since the Govelnuent wox over toe
textile magnutes have been given conces-
gion after concession since 19%0 in order
to loot the woikers, the cotton growers
and the consumers? Is it not a fact that
last year the textile policy meant to.al
frcedots 10 L Plivaie iind Seulor, priva
mill sector was completely absolved for-
mally from any obligation w0 produce
controlled cloth and the entire load was
shifted to the NTC mills? Ple.se do not
shed your tears for the NTC mills. Your
policy led to losses to the NTC, Is it also
not a fact that the private sector wuas
allowed to usz more aad more artificial
or chemical fibre to produce costly clo.h?
Is it also not a fact that the private_mul
sector was allowed to expand loomage
capacity in the mame of export? And the
question was asked by me last year or
the year before when Mr. Pr na“
Mukherjee was the Commerce Minister
and he had to admit that in the la.t four
years they had a boom. And when asked
about dividends by the Bombay textile
mills and others, you said about 10 per
cent dividend was paid. If you exclude
the bonus shares, then the dividend cama
to nearly 100 per cent. The bulk of the
capital in ths textiles consists of bonus
shares for which ths worker did not get a
single panny. ¥f vo1 excludz bonus shares,
then you will find the dividend in the
textiles is as high as in the tea plantations.
Secondly,—this appeared in the press on
the 28th May and it was surprising to the -
Industrial Development Bank of India;
they made a survey and brought out a
report on' the development of banking in
Tndia for 1980-81-—when Mr. Azad con-
stitutes a committee, if he does, if the
workers agree, he will know what this
Bank’s renort states, They stated an in-
teresting fact which they were not aware
of, that the textile industry, which was
supposed to be in dire distress, received
the largest share of assistance from the
financial institutions among all industries.
The textile industry’s share in the total
assistance sanctioned by the financial in-
stitutions in the vear 1980-81, amounted
to over Rs, 403 crores. The Bank’s renort
states, the cumulative assistance sanctioned
to the industrv over the decade was a
whooping Rs. 1743.5 crores—more than
the State Budeet for three States of Orissa
or Assam or West Bemgal. Qne sector in
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the private area got nearly Rs. 2000 cro-
res. And what happened to the money?
That is also on record. In this House the
" Commerce Minister said the soft loans
and other assistance for modernisation,
for which Mr, Azad was weeping so well
today, according to the statement by the
Minister, has been, by and large, misused,
mis-spent, diversified, This is the charac-
ter of the millowners. Let the honourable
labour Minister state: Was the demand
unjustified? Was the strike unjustified in
the face of the fantastic profit? Was the
strike unjustified? What avenue have they
got the workers—to focus their grievance,
{heir miserable conditions? Look ai 1he
slums in Bombay. The latest BBC film
showed the slums of the textile workers
in Bombay and the fantastic houses and
flats in the Cafe Parade and the Marine
.Drive. Does it not create social tension?
Why have you ignored it so far? It took
five months, six months, when you ulti-
mately woke up. As has been pointed out,
when he ultimately woke up, he only
had to offer Rs, 30/-. Again, I do not
want to  say aayiaing about it. I
do not want to come in the way of
settlement. But omne thing I want
to say, you have noticed that the
INTUC  President has been sitting
here. He quitely left. If there is
one man who is most unhappy with
your any offer, it is the INTUC.
The other day they were asking for
police protection for the workers.

Now, Mr. Azad has made this state-
ment on the floor of the House., What
does he say there? He says that as
a result of several steps taken by
the Central and State Governments
many workers have returned to work.
Now, I want some statistics. What is
the number of workers who have re-
turned to work? You have said in
this statement that the workers have re-
turned to work. How many workers
have returned to work? Secondly,
what are the steps you have taken?
Arresting them, intimidating them or
sending the Police to the slums and
chawlsr That is the step you have
taken.

3
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Now, my question is more funda-
mental. Mr. Azad has just taken
over. We have seen him before hat.
Of course in 1969-70 we saw him as
Labour Minister. Now he has taken
independent charge of the Labour
Ministry. There have been strikes
before. Bug this is the first time that
a massive challenge is thrown by the
entire industrial workers against the
policies of the Government which
have been imposed on the working
class. The policy i that the Govern-
ment will decide who is going to be
the collective bargaining agency for
the working class. The second one is
that latest attempt to scuttle the col-
lective bargaining gystem hetween
the labour and the management, which
we have developed and built up for
the last six years. Otherwise you
have either to go to a tribunal or a
wage board. We crossed that stage
now. In the coal industry with which
I am intimately connected, there was
first the Mazumdar Tribunal, then
the Merchant Tribunal, then the wage
board, and so on. From 1974 there
have heen wage mnegotiating com-
mittees in the steel industry and coal
and in banks. The Government, afier
LIC., have been resorting to the old
pattern and are 1trying to put the
clock bank by imposing arbitralor or
tribunal or committees. That, T tell
you, will not be acceptable to the
working class. The real challenge
before the working class is your un-
fortunate, blatant, partisan and naked
policy to impose INTUC everywhere.
You see the result of this, I have
already written to Mr. Azad. I have
met the Leader of the House, Mr.
Pranab Mukherjee, not once, but ten
times. What hag happened in Bom-
bay in the textile industry js going to
be repeated in the entire coal mines.
Please learn your lesson from this.
If the INTUC continues its arrogant
policies in coal, you will have to shut
all the thermal power plants in India
because there will be strike in the
coa] fields.

Yesterday, Mr. Azad said: Well, I
called a meeting on productivity.
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You people did not come. May I
request Mr. Azad...

v

SHRI BHAGWAT JHA AZAD: Are
we discusing the entire industry?. You
are now referring to the coal indus-

try.

SHR] KALYAN ROY: Not the
whole industry. I am only referring
to a parallel situation that js develop-
ing, for you to learn the lesson. I am
referring to a paralle] situation so
that as a citizen of the country, T can
take 'the national interest into con-
sideration because I am greatly dis-
turbed at the attack on the collective
bargaining system. I am only point-

ing to the problem of collec-
7 P, M. tive bargaining. The entire

negotiation in the coal belt
has been paralysed because of one
Union, the INTUC, which has walk-
ed out of the J.B.C.C.I. Neither the
labour Ministry nor the Energy Min-
istry has taken any step to settle the
pending issues of 1979, to set up a
wage committee. Why? It is because
of the Union... s

SHRI BHAGWAT JHA AZAD:
What about your side?

LR S

SHRI KALYAN ROY: I am only
warning you, Mr. Azad, so that you
do not have to face another Calling-
Attention Motion like thig because you
will have another parallel strike.
You have taken five months to know
that there is a strike. So, I would
like to ask Mr. Azad three questions.
Have you talked to the men who
started the strike, who have led the
strike and who are leading the strike?
You say that it is not a question of
prestige. Good. But the very fact
that you have not gtarted talking
with them or you have not formally
disclosed—you might have talked, I
do not know—in the House that you
have talked to them, the very fact
that you are keeping something up
your sleeves shows that you are mak-
ing it a question of prestige and are
making it a politica] issue, So, I

[9 JULY 1962]
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would request humbly, as you have
requested us, to try to see that the
matter is seitled. Please try to see
that the matter is seitled. You are
not disclosing in Parliament, “Yes, I
have talked and these are the offers
that we have made”. This is number

one.

- ek

Then, number two js about the
question of criminal cases that have
been registered. I would like to
point out that this will be one of the

hardest hurdles. The workers have
been implicated in false cases and
the management will take the plea

that because there is a case pending
against a worker, fie wil{ not be ai-
lowed to join and this will not be
acceptable to us at all. I am not talk-
ing about anything else; I am not
taking about the economic package.
1 am only talking about this parti-
cular asp=ct of the problem which is
that the management will iake the
plea that because a case is pending
against a worker, he will not be al-
lowed to join. Thig will not be accep-
ted by the workers. The workers
will die, they will perish; but they
wili not accept this at all. It is their
very honour and it is a question of
their honour and they will not accept
this. In fact, “The Times of India”
has written that some of the workers’
girls have been forced to become
Prostitutes. But the Gvernment has
not realised it. The workers’ deter-
ination has made them nervous. You
are shaking today; but the workers
are not shaky. The workerg are fight-
ihg. They will die; they will perish.
But they will not accept this
So, before it ig too Ilate, Mr,
Azad, be a bit more friendly
towards the workers who cares
for your sympathy? You should
have shown your sympathy in January
itself. We workers do not want your
sympathy. We just want our righis,
our honour, and we want to settle the
issue across the table. I may be
wrong sometimes and you may be
wrong sometimes. It is not that you
are always right and I am always
wrong or that you are always wrong
and I am always right. It is not like

(IS L . P
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that, Therefore, don’t take that atti-
fude and do not stretch the textile
strike to other areas. You can avoid
this national disaster which is ‘the
result of your bankrupt policy to im-
pose one union on all areas, whether
they have the strength or not.

SHRI BHAGWAT JHA AZAD:; Mr.
Vice-Chairman, Sir, I have said clear-
ly before that I have talked to all
concerned about this. Beyond this I
cannot say anything more. That is
the reply to the first question.

With regard to the second question,
I have said about violence and inti-
midation, as they go with other strikes
and ag they have been in the past, as
also, in this case, the workers will
not be victimised and my statement
is very clear.

As regards the third point, I strong-
ly protest against the statement that
" the workers’ daughterg have become
prostitutes. This is a derogatory re-
mark against the workers. (Interrup-
tions). It is very wrong to say that
the workers’ daughters have become
prostitutes, It is very wunfair and it
ig a very unfair remark against the
workers. (Interruptions). You should
criticise the Press then. But you sup-
port the Press, .

rd
1t

SHRI KALYAN ROY: You give a
contradiction then.

SHRI BHAGWAT JHA AZAD: Why
should T know that they have not be-
come like that. I have not said that
they have become. You should de-
fend their honour. You support them
and you work for them. So, you
should defend their honour.
It s a matter of shame
for you to say like this. T know the
senge of honour of the workers. They
are great people, they are brave
people ang they arpe fighting neo-
ple, ard they can never allow their
daughters to become prostitutes (In-
rruptions). Then, Sir, about the other
points that the honourable Member

|KAJYA SABHA |
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hag made, about the textile industry,
about coal, and other things, they
will be replieq to at the appro-
priate time in the appropriate forum.

SHRI KALYAN ROY; One point he
did not reply. How many workers
have gone? He has stated that the
workerg have gorte there How many?

SHRI BHAGWAT JHA AZAD:
Many workerg have come. They are
in thousands. Many thousands are al-
ready there. (Interruptions)

PROF, (SHRIMATI) ASHIMA
CHATTERJEE: It ig already five
minuteg past weverr and at the fag
end of the sitting I do pot like to
deliver a long speech like the previ-
ous speaker But I would like to con-
gratulate the hon. Labour Minister
for the appropriate action he has
taken, What I would like to state is
that when the textile workers resume
their duties. T woulq requegt the hon,
Labour Minister to pay their salaries
for the strike period on humanitarian
ground,

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Yoy have
made your point. (Interruptions)

AN, HON. MEMBER. Let the Min-
ister reply.

SHRI BHAGWAT JHA AZAD: She
has made a suggestion. I have heard
it. You know what hajspeng in ihe2
case of illegal strikes. (Interruptions)

SHRI GHULAM RASOOI, MATTO
(Jammu and Kashmir): Sir, as a per-
sort involved in textile industry, I
must say that the Minister rightly
said that it ig a grave national loss
that has taken place in Bombay, I
want to bring twgo or three points to
the rotice of the hon. Minister.

My first point iz that a Press report
has gppeareq that ten millg are bzing
shifted from Maharashtra. Although
the Maharashtra Government hag said
that they will not allow it, since
Mr. Shivraj Patil i5 here, I would like
to request him ‘%o kindly consider this
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point of mine, He is fully empowered
under the Essential Commodities Act
ang the Textile Control Orders to
issue noticeg to ali the 62 millg in
Bombay that they carnot shift. It is
not for the Maharashtra Government
alone. It also lieg in the jurisdiction
of the Central Governmernt,

The secong point I want to make
ig that I know that certain meetinas
have taken place, but the fact re-
mains that a decision taken unilate
rally is not acceptable to the wor-
kers 1 would request the hon. Minis-
ter to kindly consider that withiw the
framewaork of what he hagmaid a con-
ference may be conveyeq where all
these proposals may be made. The
question of representation should be
left to the Government because only
the Government, the workers angd the
employers are the parties in this, No
political party should be allowed to
indulge in this discussion. Only these
three partieg should talk over this
thirg I would request the hon. Min-
ister to consider this. On the basis
of my personal experience I sav that
he should try to get the workers
representatives—real representatives,
whosoever they are; let it be Datta
Samant; if he represents some section,
he chould also be there; if INTUC
peovle are there ang otherg are there.
He should try to perserves to get
them agree to an arbitration, because
arbitration ig the only way to solve
such problems. I woulg request the
hon Mirister, within the framework
of his offer, to talk seriously of arbi-
tration 's0 that they should accept
the award. I think that would pe a
better step than consensus. I would
also request the hon. Minister to isSue
the rrecessary ‘orders.

. SHRI BHAGWAT JHA AZAD: Sir,
T anpreciate the sincere intention be-
hind this suggestion of the hon. Mem-
ber. It is good to find such friervds
in the House who appreciats the
sincere offer made by the Govern-
ment, and I congratulate the hon.
Member. Sir, il ig true that for solv-
i'*1 such wvroblems. the neeg of the
hour is not a conference of those
who have already shown their teeth
to bite, but it is necessary that those
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who are really and genuinely inte-
rasted in solving the problem should
be called I fully appreciate the sug-
gestion. We shall do our besgt that in
this committee the representatives of
the workers, the employerg ard the
Government strive hard to reach the
iconclusions which are acceptable to
all concerned,

Sir, about the milly approaching
{or transfer, I would say that mo such
upproach hag been made to us. As
and when that approach is made, the
Textile Ministe, will look intg the
matter according tg law with yefe-
rence to different Acts, As you said,
in this case there i much need for
an indepth study and we require
immediate resulls, That ig why we
have fixeq two monthg for certain
issugg amd six monthz for certain
issues and one year for the industry
ag a whale. As you have rightly put
it, unless there is a written agree-
ment abnut that, such a thing about -
arbitration does rot work. As regards
the suggestion about mills shifting, I
have already referred to jt. There is
a feeling that the conference would
not have validity unless and untill
I call it. I would say that I shall make
all attemptg to see that I have the
representation of the real workers
who are really involved in this and
we shall try to deal with them.

ol dto &> W (T wRW) ¢
TN HEEE, ¥R OWOW a1
FET 7@ g afea A9 fadzw fear
a1 fF 77 oF & a9 FgT F7 Aa9-
T ge fFar 9 ) zay fao ®
WAHT gRATT AT § 1 W FT g
qg, a4, T Y gD E 4y &
F=d W E @lew viwdlaw aw
ECIC IR (R EA - €1 C
TG F 9g afedl w7 w¥@r Jmr
g T TAFT q9T aF AT {&ET ST
g a8 98 3@ AT g AR O
93w g AW T X 1 AR
T o FT AT @ | g AM-
g 757 33 T 99 W Wifs g
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ST &, ®EAT A1GT g MI | WA
g Sawr g1 e wme 9%
FC AT T OF 1 FFT W AE-
fot F it ¥ W ™R F wesl
F SRAW FT fF F JW@T a9 TR
g Haw am & fu S99 @
. wgEm A, R dEa weAtaE
@ I5 F fAu o g me &
g | ITaTes wEr, wey S g e
mﬂ'\uo ‘ﬂ'o !HT%J %ﬁ’fo@ﬁ'oﬁaqqa &

. AT § F gae F1 ag O T e

L WA & 1FRT ) FgE) a /s Do
coads wde Wogwe & ATl
A w3 W™ AT A agEd
FT @ &10 a7 F &1 FT q17 F§F AR
AMAE  FAA wEl, S wEw &
coHeE ST ¥ FET fRoawe Jme F
| oERT @Y ST aEAee g §
U W FR MG ATF-ATIEY qﬁ
cogw ¥ frdmfr 2 i r-TE
€ E 7 AT FA W OE 7
v9 frar wrfes AT agr & &4

¥ fyw sy &, b aw-wIe

- FEr aniEy o) ws faw oaw o
F T FA X T AT e
¥ gt WO ET , TET U ATH-
ATSZA  H wET gqAl A grev
< Afgy afew 398 @t SfgR gmr
-3 fr ag fag @9 F fau wross
F g @A & AW AN A

AT A7 QAT FEU AG AT

g mEmil T OETIE A g|rQ
GLHR, T q&l FCU F@EAT §
fafr 3w ove g @ 2w %
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e ? gg H99 g oA, faew

T woigd w1 & agl, e e
1 g T, afer afgeasgd ¥ fag
€ F ¥ Fq auw g R
g fF =3 99 IV FA 1 IO-
qaTEeT W I, A 0 WL A=
qrfas ATH ISTAT  FEgA HTEMA g,
afFT Feem ¥ A q@E dgw
afera g wi<ag ¥ ¥i #g WE_adif
T Fma ¥ T AN g
g i # g w g F om
TUEAT FT GEMETT AT AR AGL
F QA 2 | A% TELQEN FT IAATS
SUBEE O RO E L £
IR gEEnAl FOFAT KT F AW
T A AN F FW OFW £ | gErd
TER 39 T FUC 5 #9709
aa § W o3 T T AEETl T
IAT W dIE W | FA O
AT & ST ANEL F afeadd & |,
gl ¥ g9 & gy faware F@
g I FEl F30 §,qg Aar @ |
TR g Froam L.

TR (W WERl Rig

famm) : FfeT WA X T FAY

NUH B dA : ITHATHE AT,
FaifE w9t & 7% § faser, § g
AT AE WTeAT om, wfEw Fveer

Syaare (| W wg
fam) @ s <@y

st F R W ITANTESH AL,
i faw ag gem Wwew g &
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WY faw ANET § g T AFAE
gTEy W HWR fAww el
S T OFAR@ T g HAE
TEIAIA FIAT § M 99 77 a¥q §
AT Fqd Ag0 gAY ST W Og,
A yg ST I T @fqgy AN,
IAF! AT T E WY ER, S
JAHI ITE gH e aar gem e
W cwg e ft fmw 0 oS
afrge avgk & fag g v 9N
g @ & | wWifs e I w
g WALA F@I g IR AAGY
Wt S mm aw faw W@ d a
g, T AZ @ @ Al AT QT
§ ag @YX & s § | suifw M
wITE A @OT WP §, ®Ad qST
g5 & wafe @t & 47T &< AT
sk & g ATEL F g W
g fimwrd A qvg oY qav AEF & ooar
g fAq [T F_EaET A AT,
EFATX HTAN v ST %% W &
TF a1 g ! B
AT IENTETE HEIEY, Ag W
Ut @I T g, TR SAmerse
fag & wrfaw w1 wa-wge  3fag,
IFAE A TEL G g T, AfwT
g ST fRY dsr @ Wy
§ W o8 @ £ faw ¥ AAR
20~20. dra FI e ¥ fAq &
. JIET A ST g Wy oI qiT F
SqrT gy = 6t zarg ged w o
§ 11 A3 giqT, T 98 TA¥T FgE AT
& 370 qFAw oA & R
fidzm g d smoza faa & mwe
ST G F FAT AT & I9HT ST FUS
ora i Fai s § owAr 2Y g
IR AAT-07719 @ faq &1 mfas
31 340 §, WX dEd qna

i 7 faa &1 Arfas & 3g39%
ATz T 77 §F 2263 T dard
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AF w1 AT gl &, Al F wx
qr ag o) fAa & wyiar o hi3Ee
FNE A BT g, FET WA &,
fax w1 wifes @ fad =@
E¥Es & A fiw e W
FLF FA OY F SHF I AT |
qF W R E E T AT WA
THETES fA9TT a7 AT Toopy 39 fame-
T &1 I A9 U, vE@ wA
fF oF & g% 9X & UFATRS
Wl sATe faw & S fawrer fean
saT & agr feady @iz g 1 afx
I WA 9T TFATRS oA A
g1, @t AT &7 qATHT ST WIS
fer &1 wATET 9Fr & awA &
g e g AR Ak ad|
F FAq ogEr e v 5g @
TEF AT qIT AL FOW 1 THC HT
GUNE ICE I it B 2 B B R 1
qar =gy, Q& I]W F fag  dar
a1fga ot Mg qrearg & © F fAa
qA T GE FEY H L oar W
g w+dm Wt ¥ § fAgTa g fis
3 T 99¥  GIEA9 AGTAT KT W
T & fggrag & fF wETsS &Y
TMA WM T W AT
q AN gF TEAT AAGTE [T I
qw @ & fag Fo  wa@ R
Sic

FouAdE (1 WiEEl Hig
few) : AradT W4T T FfEw, wgAT
@' a:r Vo * S :

s} Widdd @ WS : TGH SY
oA BT

Y a8 ¢ & owmimw & s
FAMA FNEA WA FJAT  H HS-
el ¥ g W owgr g I &
WIH! T5 A1 a0 9w@ar g
F=E ¥ FEA QAT @
AT F 99 W &1 W
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o) qTqdd @ ST ¢ FILT § Flea

Siadithe 26N § 7T AHT U
glg Wi Ta @ gy § gfeard
fqawr Wy Seorg fRaT, I FET & |

gadla w faqur & e @)
Sl WA T ¢ ITANTEAE WEIEY,
uF faqe 1 fatey s & 1 T
ECIICIE AL ARSI -G L D
qdt § f6F §ew g S @ooar

AW AT FF A 3@ A fF I
freHt "WEE TG g |
Nl WA R WS qrqT

BiF F, T§ @A T HHEFAT 2
fF 34 95T fud & 7 fmagame g
g7 iy ag @ 57 % T wfay
warET g @ wig® arag e,
gfr  qAm  fm, AR wfgw
qAeg-amy o a1 6T w©rw
F Araeadar A% qeAr | Tl @)
| gAW ST wRE) AT §, TEE) gl g
tw ‘g3’ oW tﬁtwﬁ qrdy
A & @ ) g T owE

9 TN g wawr W @
w5 &fd g W e L

aFd &, 7% g9 2@ | ;W W-
qIEEET THT I FT AW TF AL
T FEr —F §F @y ¥, aEen
Wy g—ar T awm ¥ MU Emd
IRAIETET SHAT AT ATl € 1 s
&F SR ¥ W #Ew &9

&
g

ag
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g % 3 ane q}’/a’r e AT
@fm, 7 TR W w W
# @fyw, Ffipa dqor 3w § Samer
JAM F LA AT FF AT Gl 8
fie qae #t &A1 g, ¥ gAHT four
FM, A 25 @Fg F OFK T
TR ¥, T IW F FAW HAT HIX
AT Wd g UEEgeY 4—ug ar
T T FES E, W™ w F faa-
qrfdaai &7 e ¥ @I Fifed
S gareE g W U9 fTaw §,
TEY  FFC &7 faA g@ar & ar
g gATd WY g B 9 afg
arls gAsT #waw #AW Fq@ AC
o Y BT OH andr ag &
IAHT JAMET AT @D G, IAEN
T 3@ Sy fF amqa § e
W% FHT & WAT TG [ R U
T d ag W @ W | TT AR
N FT I@HT SR HAfger
Er sy, a.ﬁﬁgw ;M F T
X gt ¥ Jqwergw A
F ITHT qAEAE WifE T HIAVE
gaTe F& giaend T a4 |

;AFcI (o WiweRt  wiga
farm ) :  @gw # FEAEr G-
ax qrdE 13 @, F# 11 aR
aw % fag orfe gy &)

The House then adjourned
at twenty two minutes past
geven of the clock till eleven
of the clock on Tuesday, the
13th July, 1982.



